Oral Answers

4419
At Favafag Sgm WX OEA A
" 75 & o gfveaw dfqew fraargrm
HIX FIRA $fea fwaar gmm | 1 gfaa-
THT F T AU & IF § T IAF(
foramT o=@ g aret e w1 famen
qwge 3freg gET AR fFRaAT wre
g ?

Sart SATISH CHANDRA.: Sir, there
is already a company in Baroda
which is manufacturing certain arti-
cles with a capital of Rs. 27 lakhs.
The authorised capital of that com-
pany is Rs. 50 lakhs. It wishes to
raise its paid-up capital in order to
take up this production.

Suri AMOLAKH CHAND: May I
know, Sir, whether the hon. Minister
is aware that cameras are being
made in the ordnance factories also,
and they are exhibited here in the
Eastern Court?

Surt SATISH CHANDRA: Sir,
cameras are not made on a commer-
cial scale in the ordnance factories,
so far as I know it.
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Surt H. P. SAKSENA: Am I right
in thinking that this is only an
assembling factory and not a manu-~
facturing factory?

Surrt SATISH CHANDRA: Sir, it
would be a manufacturing concern
from the very beginning. For the
box cameras, components worth Rs. 7
per camera will only be imported. In
the case of folding cameras, com-
ponents worth Rs. 28 will be imported.
in the beginning.
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Surr N. M. LINGAM: May b
know, Sir, whether there is any com-
mitment by the Government in res-
pect of the foreign exchange that is
required for this project, and if so, to-

' what extent?

Surr SATISH CHANDRA: Sir, I
said that the participating company is
being given 600 shares of hundred
rupees each, and that will cover the
foreign exchange component, of the
fresh capital investment. '

Mr, CHAIRMAN: Next question.

SALE OF A IMPORT LICENCE FOR BETEL-
NUTS BY A DELHI FIrRm

*759. SHRT HARIHAR PATEL: Will
the Minister of CoMmMERCE AND INDUS-
TRY be pleased to state:

(a) whether it is a fact that a firm
in Khari Baoli, Delhi, was given an
import licence for betel-nuts valued at.
more than two lakhs of rupees; and
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(b) if so, whether it is a fact that |
the same import licence was sold to \
another party with a big margin of
profit?

Tue DEPUTY  MINISTER
COMMERCE anp INDUSTRY
SaTisH CHANDRA): (a) Yes, Sir.

(b) No, Sir.

OF
(SHRI

Surr HARIHAR: PATEL: May I
know, Sir, if the hon. Minister is
aware of any publication to that effect
in the newspaper ‘National Leader’
dated the 18th August, 1958?

Surr SATISH CHANDRA: Sir, apart
from the newspaper report, this com-
plaint was sent to the Ministry by
one Mr. Patel . . . i

|
Mg. CHAIRMAN: By this Mr. Patel? |

Surt SATISH CHANDRA: No, Sir;
by another Patel.

And, Sir, that complaint has been 1
thoroughly investigated by our own ‘l
agencies as well as by the Special [
Police Establishment, and it has been |
found to be absolutely unfounded. '

|

Serr N. C. SEKHAR: May I know
whether the firm which has been
given the licence is an old firm or a
new one?

Mg, CHAIRMAN: He wants to
know whether the firm which was
given the licence is a new one or an
old one. Where does the old end and
the new begin?

Surr SATISH CHANDRA: It is a
well-known firm doing business in
such articles. This particular licence
—which is slightly larger than the
others—was given in consideration of
the fact that this company offered to
export an equal quantity of
cardamoms. This was a contract for
import of betel-nuts against exports of
cardamoms and, therefore, as a special
case, the licence was given.

SHrR1 JASWANT SINGH: The point
is whether this licence was given for
the first time to this firm or whether
this firm has been receiving licences ,
earlier to this also.
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Surr LAL BAHADUR: Of course, 1
cannot give definite information on
that point but, as the Deputy Minister
has said, it is an old firm and our
policy is to promote exports. If there
18 any contract by which the export
of a certain quantity is assured, then
we do consider favourably giving
import licences and in this particular
case, it has been made clear that the
complaint made had no basis. I
think that should satisfy the hon.
Members.

Surr T. V. KAMALASWAMY: Sir,

is the Government in favour of
encouraging private barter arrange-
ments?

Surt LAL BAHADUR: Generally
there is no bar but these Dbarter
arrangements are arrived at between
India and the East European countries,
Russia, etc. We do not encourage
private barter arrangements. We do
want that it should be done through
the State Trading Corporation.

SHRT M. BASAVAPUNNAIAH: It is
a question of imports, not exports, Sir.
I would like to know from the hon.

Minister as to why this licence was.

given to this firm. The question of
export does not arise here. I would
like to know from the hon. Minister
as to whether he is aware that this
firm was for the first time getting this
licence or whether it was an old firm
trading in this particular commodity.

SHr1 LAL BAHADUR:
know whether it
for the first time or not. I have
already replied to that point. As
regards why it was given, well, this
country eats a large quantity of pan.

I do not
was given

The hon. Member is aware that there-
this.

are heavy consumers of pan in
House also.

(Interruptions.)

MRr. CHAIRMAN: Order, order.
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